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Pdocte for the applicant. 

.AdOcat0 for the Respondents. 

au 

r) 	 , 14-8-96 	Learned counsel Mr.M.Chanda 

for the aq*± Contenpt Petitioner. 

— 	

This Contempt Petition has been 

submitted on the ground of alleged 

Alell WilfUl non-compliance of the judg-

ment and order dated 17-11-95 

passed in C.A.NO.249/940 

Issue notice on the alleged 

contemner by registered post to 

show cause why Contempt of Court 

proceedings should not be initiated 

1 aga rist him. Returnable within 1 

month. 
List on 17-9-96 for show 

cause and further order. The 19tt 

	

v 	letter dated 25-7-96 received 

from the alleged contemner will 

* \
be considered together with the 

show cause. 
1
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List on 17-9-96. 
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C.P.No.21/96 (O.A.No.249/94) 

17.9.96 	 Learned counsel Mr M. Chand 	for 

the petitioner. Mr S. All, learned Sr. C.G.S.(., 

for the alleged contemner seeks time to file 

show cause. Allowed. 

List on 8.10.96 for show cause and 

further orders. 
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earn'dunseI Mr M.'\Chanda for

~the
plicant. 

Mr S. Ali1ared Sr. 	forspondents. 

List for1'iaring o21.11.96. 

4.6  
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8.10.96 	 Learned 	counsel 	Mr 	M.Charjda 

- 	 for the petitioner. Learned Sr.C.G.S.C. informs 

that ex post facto sanction to accord temporary 
L----- .....

. 

--- 	 status to 9 eligible Casual Conservancy Safaiwalas 

who were applicants in O,A.Nos. 56/94, 248/94 

and 249/94 has been issued. He, therefore, 

submits that contempt petition may be disposed 

of. However, Mr Chanda seeks time for getting 

* 	
instructions 	from 	the petitioner (alint 

in the O.A.249/94. Allowed. 

List for orders on 15.11.96. 
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15.11.96 	Mr S.All, Sr .C.G.S.0 for the alleged 

- 	 conternners. 4 	 Reply has been submitted by the 

alleged contemners. Copy of the same 
- - 

has been served on Mr M.Chanda. However, 

he has submitted leave note. 
List for order on 5.12.96 in pre-

sence of Mr Chanda. 
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/ 	 C. P. No 	21 of 1996 ( 0 A. 249/94) 

- 

5.12.6 Mr...M.Chda 	for 	the 	-Contett 

Petitione(Apiicantin 	0.14.) 

t4v 	8.1411, Sr,-C.-G.C.S* 	for the  alleged 

contemers (Respondenis in 0.14.) 

-. Mr 	1411 subintts that show cause :  has been 

suttted an the respoiden.s have prayed for 

t ne to xnplewent the order on return of 

ColoTei 	J.S. 	Ton,ar 	froi 	leave and I  on his 
• 	- 

return frczii the order of the Trih.inal has 
4 been clied with vide 1eLt'r No. 3004/1/CC- 

4/Q dated 20.11.96. 	Teirçorary status ha 

been granted to the applicantso i't- . thanda 

ãonfi:IDS that the applicants have received 

the' afo.esaid connun1cation 	issued by the 

Colonel, 	djninistrataVe Connvndant, Rangiya 

Respondeift No. 4 to the 0.14* 

j fte hearing 	. Mi and Mi. thanda 	at 

/ is considered that 2 t is not necessary to 

proceed with the Contenpt Proceding 	The 

C.P. ts therefore'disposed as dropped. 

Copy of the order be supplied to the 

coursels of both sides. 
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